
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

(SZ) CHENNAI 

  

Original Application No.   46   of 2024 

  

  

Sri Tharish Rahman                             :::         Applicants 

                 Vs. 

Kerala State pollution Control Board     :::         Respondents 

& Others                    

  

  

Report filed by the Senior Environmental Engineer, Kerala State Pollution Control Board, 

District Office, Kottayam,  on behalf of the Additional 1
st
  respondent in the above Case.  

 

            Report filed by Sri. Alexander George, Aged 55 years, S/o George P G, Senior 

Environmental Engineer, Kerala State Pollution Control Board, District Office, Kottayam duly 

authorized by the Board to represent the Member Secretary. 

  

         2.      It is respectfully submitted that the above Original Application is filed by Sri Tharish 

Rahman against the Petroleum Outlet (4
th

 respondent) in Veloor Village, Kottayam Municipality, 

Kottayam District.   

  
          3.     It is respectfully submitted that the Petroleum Outlet in question is constructed in Resurvey 

Number 15 of Veloor Village, Kottayam Taluk in Kottayam District. The unit obtained Prior Approval 

no. A/P/SC/KL/14/4366 dated 15.06.2021 of PESO (Petroleum & Explosives Safety Organization, a true 

copy of which is produced herewith and marked as Annexure R-1 (i) and No Objection Certificate 

from the additional District Magistrate on 15.05.2021, a true copy of which is produced herewith and 

marked as Annexure R-1 (ii). The District Collector has considered the request of the unit as per the 

orders of the hon’ble High Court of Kerala dated 09.03.2021 in WP©. No. 25329 of 2020 (M), a true 

copy of which is produced herewith and marked as Annexure R-1 (iii).   The unit has not obtained 

Integrated Consent to establish (ICE) or Integrated Consent to Operate (ICO) of the Board. 

4. Based on the orders of the hon’ble Court, inspection had been conducted by Board. During the 

inspection it is noticed that the nearest residence is at 11.2 m from the dispenser of the unit. There is 
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another residence within 30 m.  Two other residences are there within 50 m. Transformer and tower are 

located at 10 m from the outlet.  

5. Retail fuel outlets are not required to obtain consent of the Board as per the Judgment in CA 

NO.421/2022 dated 14.03.2023 of the Hon’ble Supreme Court of India. A petition dated 03.11.2023 was 

received by the Board from the petitioner against the said outlet, a true copy of which is produced 

herewith and marked as Annexure R-1 (iv). Based on the petition, inspection was conducted by the 

Board Officials on 17.11.2023.  Based on the inspection a reply was issued to the petitioner, a true copy 

of which, along with its English translation is produced herewith and marked as Annexure R-1 (v). 

The petitioner later withdrew the petition. 

6. It is respectfully submitted that the petitioner approached this office and informed that he has no 

complaints at present and that he is going to withdraw the present O.A. He also informed that he is going 

to sell his house to the project proponent to use it as a store by the project proponent. A true copy of the 

letter submitted by the petitioner is produced herewith and marked as Annexure R-1 (vi)  

 

7.       As per the orders of the Hon’ble Supreme Court, it is for the Board to ensure that the 

CPCB directions are complied with. As per the CPCB norms, petrol pumps shall not be located 

within a radial distance of 50m (from fill point/dispensing unit/vent pipe, whichever is nearer 

from schools/hospitals and residential areas as designated as per local laws and in no case it shall 

be less than 30m.  Hence, distance becomes relevant only if the area is classified as “residential 

zone” by the designating authority which is the Town Planning Department. Hence, letter was 

issued to the Town Planning Department as to whether the said site falls under residential zone. 

The Town Planner, Kottayam, vide letter dated 08.04.2024, informed that the Re Sy. Number 15 

of Re. Survey Block No. 176 belonging to Veloor village of Kottayam Municipality, in which 

the retail outlet is situated, is included in Town Planning Scheme Kottayam Master Plan 

approved vide Order No. 80/2020/LSGD dated 14/05/2020. A copy of the letter from Town 

Planner dated 08.04.2024 with its English transalation is produced herewith and marked as 

Annexure R-1 (vii). It falls under Low Density Residential Zone. But it is also reported that the 

site comes under Clause 33.2.25 of the Zoning Regulations wherein for proposed or existing 

roads with width more than 8 m it is permitted to have constructions allowable in Mixed Zone-II 

on plots within fifty meters depth from the center of the road, adhering to the regulations for 
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Residential, Commercial, Dry agricultural zone and Public & semi-public Zones. In this case 

there is a proposal to widen the Thiruvathilkal-Illikal road which is located in front of the above 

said plot by 18 meters. 

 

8. In the zoning regulations of the Master Plan, it is also informed that in low density 

residential zone, low and high zones, commercial zone and public and semi public zone 

belonging to mixed zone II, fuel filling stations are permissible with the concurrence of the Chief 

Town Planner. It is also informed by the Town Planner in the letter that approval has been given 

to the lay out, as per the Kerala Municipal Building Rules, for the construction of Fuel Filling 

Station (Group 1 Hazardous Occupancy) in the above said survey number.  

9. It is humbly submitted that Town Planning Department has permitted the petroleum retail 

outlet in the said site as it falls under low density residential zone with privilege of mixed zone-II 

due to the nearness of the road. 

  

         All the facts stated above are true to the best of my knowledge, information and belief.  

  

         Dated this the 12
th

 day of April, 2024. 

  

  

                                           Senior Environmental Engineer 

                                           Kerala State Pollution Control Board 

                                           District Office, Kottayam. 

  

  

  

         

Standing Counsel for K.S.P.C.B. 
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A n222,9s2 AM 

ITo, 

/Sir(s), 

A &D -Wing, Block 1-8, llnd Floor, Shastri Bhavan, 26 Haddous Road, Nungambakkam, 

yd 3qHtc HIPrior Approval No : A/P/SCIKL/14/4366 

(P507264) 

HPCL COCHIN RETAIL RO,, 

ERNAKULAM, 

A N D. fa, t 1-8, 

Kochi, 

Petroleum & Explosives Safety Organisation (PESO) 

M/s. Hindustan Petroleum Corporation Limited, 

Taluka: Kanayannur, 

Ministry of Commerce & Industry 

District: ERNAKULAM 
State: Kerala 

Government of India 

TATAPURAM ERNAKULAM NORTH PO, KOCHI 

PIN: 682018 

a- 600006 

Chennai - 600006 

fayy Survey No, 15, ILLICKAL-THIRUVATHIKKAL KOTTAYAM, VELOOR, KOTTAYAM, Taluka: KOTTAYAM, 

/Sub: District: THIRUVANANTHAPURAM, State: Kerala, PIN: 686003 | HildG YcileH qA,B Retail Outlet I 

E-mail : jtccechennai@explosives.gov. in 
Phone/Fax No : 044 -

28287118,28281 023,28281 041,28287119/28284848 

Proposed Petroleum Class A,B Retail Outlet at Survey No, 15, ILLICKAL-THIRUVATHIKKAL KOTTAYAM, 
VELOOR, KOTTAYAM, Taluka: KoTTAYAM, District: THIRUVANANTHAPURAM, State: Kerala, PIN: 
686003 

Please refer to your letter No. OIN793429 dated 07/06/2021 on the subject. 

A license fee of Rs. 10000 

fj /Dated: 15/06/2021 

916 dated 27/05/2021, HPC-RTA-916 dated 27/05/2021 3qnfea fl GIGI I NE I V 

(per year 

The Drawing(s) nos. HPC-RTA-916 dated 7/0B/2024 HPC-RTA-916 dated 27I05/2021 showing the 
sitelayout/construction details forwarded with vor lattor under reference is approved and a copy(of each) of 
the same is retuned herewith duly Signed in token of approval. 

Form IX (enclosed) duiy tled in and signed 2. afH f44 2002 �8G 

On completon or the construction as shown in the anproved plan please forward the following documents for grant of licence in Form XIV of the Petroleum Rules, 2002. 

payment facility available e on online application portal under petroleum Rules, 2002. 
maximum upto 10 years) to be submitted online throughe 

1/2 
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9:52 AM 

3. qIi 3ARAU uftuíI 
Three copies of the approved drawings. 

Safety and Test Certificate as required under rule 130 and 126 of the Petroleum Rules, 2002 (enclosed) 
issued by Competent person approved by CCE, Nagpur and generated through On-line Competent 
Person Module available at http://Peso.gov.in 

Öriginal copy of' No Objection Certificate' from the District Authority together with site plan duly endorsed 
by him with his office seal thereon. 

Specimen signature(s) of the person(s) authorised to sign the correspondence addressed to this office. 

A confirmation to the effect that all work as per approved drawings has been fully completed by you in all 

respects. 

One set of colour photographs of the petrol pump taken from different angles. 

Please follow the requirement/provision of" Solvent, Raffinate and Slop ( Acquisition, Sale, Storage & 

Prevention of use in Automobiles)" Order 2000 notified by Government of India, Ministry of Petroleum and 

Natural Gas vide G.S.R. 519(E) dated 05/06/2000. 

Please quote this office file No. A/P/SC/KL/14/4366 (P507264) in all your future correspondences. 

This approval/permission, however, does not absolve from obtaining necessary permission/clearance from 

other authorities or under other statutes as applicable. 

4aours faithfully, 

persons including the hackers 

(Manoj N Nandanwar) 

Dy. Controller of Explosives 

For Jt. Chief Controller of Explosives 
aIchennai 

(For more information regarding status,fees and other details please visit our website: htp://peso.gov.in) 

Note:-This is system generated document does not require signature. 

Disclaimer : This page gives the latest action taken by this organization on your application. This page is 

made available for the information of concerned applicant/licensee only. All efforts have been made to secure 

this information. However. PESO will not be responsible for any misuse of the information by unauthorized 
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Annexure R-1 (iii)
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From,
Tharish Rahman
Maniparambil

eloor po
8281934742

[Date: 311112023tr

To,
Executive Engineer
Pollution Control Board,' Kottayam
[Engineeds Office Address]
Kottayam

Subject: Urgent Complaint - Illegal Petrol Bunk Construction and Environmental
Hazards

Dear Sir/Madan"r,

I am writing to urgently highlight a pressing issue in Manikkunnam, Kottayam, involuing
an illegal petrol bunk construction. This construction lacks the necessary permits and
compliance with environmental regulations, posing substantial risks to both the
environment and the health of nearby residents, including my own.

The situation is particularly concerning as several hor.rses with kitchens are situated
near the petrr:l bunk. The presence of a rnassive generator, a welding workshop, and a
mobile tower within the same compound adds to the hazards.

I urgently request your intervention to investigate this matter, cease further lllegal
activitles, and enforce environmental and safety regulations. The well-being of our
communig is at stake, and prompt action is essential.

Thank you for your irnmediate attention to this matter.

Aa\

1\rt
\--

t
Sincerely,

Thar+sh Rahnian

E28193474-2

x
KOTTAYI.I.I I)

a

CI

.u Tl0ry

o

t

Annexure R-1 (iv) 
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PCB/KTM/ C587/2013 

KERALA STATE POLbOTTON CONTROL BOARD 
DISTRICT OFFICE, KOTTAYAM. 

Email: kspcbkottayam@gmail.com, 
http.//keralapcbonline.com Telephone : 0481 - 2302445 

6306d6OeMlo GOGnlo,910(UÒ mUONÖn| /loomola www.krocmms.nic.in ngm 90isnHo6VP gnG00le0)o. 

mð, 

pleT 6sailM, GhIGDO 

Zone 

Mr. Tharish Rahman 
Maniparambil, Velloor P.O. 
8281934742 

lag0o:- 6JGSOUÔ nJmlomoloOO)9S JOIOl mo6Iml. 

mimlod n9rdaIGOOsniô oa ioi ng6r9lmlwÙ Despatched on....28u23 

Sreenivasa lyer Road, Kottayam-686001 

mU)aJM ;- 00DUÔ sl eOLIAIDoroloð mDdala 03.11.2023 6)eJ J0T01. 

(asdOOMOTOlm (GOM)OOl 

(GUOJole. ngMITO CPCB 6)6U)DoNen mundnmo altelGAD6NS O)6ra. 17.11.2023 O 

msoololojm). mualaoro afs) 99800o 

G6NIODJ6 )mITO CPCB mU@A6))eIð lelôn000 residential buildings Groe, D0la residential 

KE POLLUTO 

web: www.keralapco.nic.in 

ON CONT 
KOTTAYAM-1 

Date.... 

28.11.2023 

DISTAIC OFFICE 

voGnImUl) wP(C) No.25329 of 2020 9Ñlow)o munonMOTOld GOm]4n,elaoS)9900 
ng6sGOglej NOC 0o mlemloð0)MoOJO)o (GOololanM 

BOARD 

mu0oJMOl 23.09.2023 6)A 

GNIOWJOsls)eg0sr. 

oloOOGOI6)S, 

Annexure R-1 (v). 
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PnÃm Hm^o-kv, tIm«bw 

tIcf kwØm\ aen-\o-I-cW \nb-{´W t_mÀUv 

KERALA STATE POLLUTION CONTROL BOARD 
DISTRICT OFFICE, KOTTAYAM. 

{io\nhmk A¿À tdmUv, tIm«bwþ686001 

             Sreenivasa Iyer Road, Kottayam-686001 
E-mail: kspcbkottayam@gmail.com, http.//keralapcbonline.com Telephone : 0481 - 2302445     web: www.keralapcb.nic.in 

Hm¬sse\nÂ At]£IÄ kaÀ¸n¡p¶Xn\v www.krocmms.nic.in F¶ sh_vsskäv D]tbmKn¡pI. 
“`cW`mj - amXr`mj” 

 

PCB/KTM/C587/2023                                              28.11.2023 

 

From 

 Senior Environmental Engineer 

 

To 

Mr. Tharish Rahman 

Maniparambil, Velloor P.O. 

8281934742 
 

Subject:- Regarding complaint against petrol pump. 

Ref :- Complaint dated 03.11.2023 filed by you at this Office. 

 

Sir, 

Currently, petrol pumps are not required to obtain consent from the Pollution 

Control Board. However, they must adhere to the guidelines set by the CPCB. An 

inspection was carried out on 17.11.2023 following your complaint. There are 

residential buildings nearby the petroleum outlet. But according to the CPCB circular, 

residential buildings is not mentioned but residential zone. It has been duly confirmed 

that the Municipal Council has granted approval for the construction activities, as 

evidenced by the correspondence dated 23.09.2023 from the Kottayam Municipal 

Secretary. Furthermore, the institution is fortified by the verdict of WP(C) No.25329 

of 2020, and the NOC issued by the Collectorate remains in force. 

Yours Faithfully, 

 

  Sd/- 

 

Senior Environmental Engineer 
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Lr. No. LSGD/JD/KTM/2263/2024-H1 

 

From 

The District Town  Planner 

Kottayam 

 

To 

Senior Environmental  Engineer 

KSPCB District Office 
Kottayam 

 

Sir, 
Subject: LSGD Planning – District Town Planning Office – Regarding the zoning of Re.Sy. 

Number 15of Veloor Village in Kottayam Municipality. 

 

Reference :- 1) Letter number PCBDKT/190/2024-AE1 dated 27/03/2024 of 

your office 

2) Order No. TCPKTM/292/2022-C dated 05/08/2022 of  this office 

 

Please draw attention to the reference.   Regarding the above subject, Re Sy. Number 15 of 

Re. Survey Block No. 176 belonging to Veloor village of Kottayam Municipality is included 

in Town Planning Scheme Kottayam Master Plan approved vide Order No. 80/2020/LSGD 

dated 14/05/2020. It falls under Low Density Residential Zone. Also, there is a proposal to 

widen the Thiruvathilkal-Illikal road by 18 meters which is located in front of the above said 

plot. 

 

In Chapter 33 of the Master Plan, as per Clause 33.2.25 of the Zoning 

Regulations , for Proposed or existing roads with width more than 8 m, it is permitted to have 

constructions on plots within or more than fifty meters depth from the center of the road on 

the sides of the roads, adhering to the regulations for Residential, Commercial, dry 

agricultural zone and Public & semi-public Zones / Mixed Zone-II 

 

In Chapter 33 of the Master Plan, as per Clause 33.2.26 of the Zoning 

Regulations , For Proposed or existing roads with width more than 12 m, Secretary of 

corresponding Local Self Governing Body can give permit for having constructions on plots 

within hundred meters depth from the center of the road on the sides of the roads or more, 

adhering to the regulations for Residential, Commercial, dry agricultural zone and Public & 

semi-public Zones / Mixed Zone-II 

 
 

In the zoning regulations of the master plan, it is informed that fuel filling stations 

are allowed in low density residential zone, low and high zones, commercial zone, public and 

semi public zone belonging to mixed zone II with the concurrence of the Chief Town Planner. 

It is hereby notified that as per reference (2), approval has been given to the lay out as per the 

Kerala Municipal Building Rules for the construction of Fuel Filling Station (Group 1 

Hazardous Occupancy) in the above said survey number. 

 

Faithfull y 

Sd/- 

TOWN PLANNER 
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